
IN THE CENTRAL ADMINISTRATIVE TRI$UNAL 
AHMEDABAD BENCH 

- 

O.A.No. 35 OF 1989. 
4Axoc 

DATE OF DECISIO1416-2-199 3 

- 1tirruthp Chinnaswrry & 	 Petitioner s 

Mr.R.A.Variyava for Mr.Aki1 Kures}l,VOCate for the Petitioner(s) 

Versus 

Union of Iri. c Or 
	 Respondent 

Mr- N - .Shyc$, 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C.Bhatt, JUdicial Member. 

The Hon'ble Mr. V.Radhakrishnan, Adrnn. Member. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? 7 
I 

Whether it needs to be circulated to other Benches of the Tribunal? 'c 
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Alljmutha Chinnaswauy 
Periyaswaniy Keshwan 
Tangaraj Poonuswarry 
Poharnutha Santhanam 
Chjnathanbj Muthaswanr 
Subrarnniyam Karapan 
Sampurnam Andappan 
Armugam Motiyan 
Valj Hurtan 
Vasautta Ayyaperurnal 
Kamla Rangaswarry 
Mayawan Algamutha 
Tangraj Kaliyan 
Muchuswarny Subrayari 
Sroja Tangwel 
Elangwan Keshwan 
Kolouji Nadakalai 
Vasni iiurtan 
&ijali Armugam 
Perumai Krishnan 
5ama Hima 
5arnuda Motiya 
Periamma Andai 
Govind Vasram 
Mukaj Mayawan 
Vishia Jaisingh 
Alagasan Nathu 
Kirushuavelm A. 
Markrmuthj M. 
Thangnel C. 
Amrthen P. 
Sapy M. 
Chinuapelli C. 
Adiyr H. 
Vengatachalen R. 
Znthoniyamma C. 
Lalsi. S. 

36. Limpo T. 
Veluswamy C. 
Periyamal M. 
Rangaswami M 
Nallu 
Jyoti Anand 
Amritharn Muthajan 
Anjalai Thangavel 
Mayavan Adhimulam 
Kolan G. 
Sethara E. 

'ddress: C/o. PWI(C) Ahrnedabad 
Western Railway, Railway Station, 
Ahmedabad . 	 0.00 

(Advocate:Mr. R.A. Variyave for 
Mr. Akjl Kureshi.) 

Versus. 

The Union of India, 
Notice to be served to 
the Chief Engineer (Construction), 
Western Railway, Churchgate, 
Bombay. 

XEN(C) I - hmedabad, 
Western Railway, 
Ahmedabad, 

0 

Applicants. 
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3. PWI (C), 
Western Railway (Ahmedabad), 
Ahmedabad. 	 .... Respondents. 

(Advocate: Mr. N.S.Shevde) 

ORAL, ORDER 

0.A.No. 35 OF 1989 

Date: 16-2-1993. 

Per: HOn' ble Mr • R • C • Bh att, Judicial Member. 

Heard Mr. R.A. Variava for Mr, Akil Kureshi, 

learned advocate for the applicants and Mr. N..$hevde, 

learned advocate for the respondents. 

48 applicants, who are casual labourers 

serving with the Western Railway have filed this 

application under section 19 of the Administrative 

Tribunals Act, 1985, seeking the relief that the order 

Annexure A-i dated 9th January, 1989, Ann. A-2 dated 

13th January, 1989 and. Ann. A-3 dated 17th January, 

1989 be quashad and set aide by which the applicants 

are sought to be transferred from the place located in 

Baroda Division to Rajkot Division. It is alleged 

by the applicants that the said orders are illegal, 

unjust and unlawful. 

The respondents have filed reply contending 

that the Applicant No. 1 has already written a letter 

to the respondent No. 3 requesting him to sen1the 
r 

applicant to Rajkot Division for his absorption in view 

of the order dated 25th september, 1989 issued by the 

Rajkot Division regarding his absorption and the 



applicant No.1 has been released also by the c& 

respondent No.3 on 6th tober, 1989 to enable to 

re:.ort at Rajkot Division and hence no cause survives 

for applicant No.1. More over ,the applicant No. 1 

and his advocate also issued letters stating 

inter alia that the name of the applicant No. 1 

would be withdrawn from the said Writ Petition No. 

1174/89. It is contended that the order of transfer 

is legal and valid. The respondents contended that 

I 	 the applicants were working in Construction Depart 

ment which is different from the Baroda division. 

4. 	At the time of hearing of this application 

the learned advocate for the respondents submitted 

that so far applicant No.1 is concerned, he has 

already joined the Rajkot Division and now there is 

no cause of action surviving to prosecute this 

application, hence the application so far applicant 

No. 1 is concerned, will not survjveó. The learned 

I 
advocate for the respondents submitted that 4 

applicant No.3, 4, 6, 23, 24, 27, 39, 40 & 46 are 

concerned, they have voluntarily accepted to go to 

the originati division for their absorption and 

hence now no cause of action survives recarding 

these applicants. The learned advocate for the 

applicants also agreed to this factual aspect 

mentioned by the learned advocate for the respondents 

Hence now no cause of action survives for these 

applicants. So far Applicant No. 19 is concerned, 
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the learned advocate for the respondents submitted that 

there is no such employee 1 working in the constru-

ction, naAaqky, €nj all Armugam, which fact is also not 

disputed by the learned advocate for the applicant. 

So far the rest of the applicants are concerned, the 

learned advocate for the respondents submitted that 

the respondents will not implement the impugned orders 

Annexure A-1 or A.-2 or A_3. Hence the following order 

is passed. 

OREER 

Application is:  dismissed, so far applicant No. 

3,4,6,19,23,24,27,39,40 & 46 are concerned. The 

interim relief granted earlier is vacated with regard 

to these applicants. So far the rest of the applicants 

are concerned, the question of continuing the interim 

relief will not survive# because the respondents will 

not implement the impugned orders Annexure A-i or A-2 

or A-3 as stated at the bar by the learned advocate for 

the respondents under the instructions of the 

respondents' officer. The respondents will be at 

liberty to issue any fresh order according to rule. 

In this view of the matter the application is now 

dismissed. Interim relief granted earlier is vacated. 

No order as to costs. 

LQL. 	 fL 
(V.Rac3hakrjshnan) 	 (R.C.E3hatt) 

Member(A) 	 Member (J) 

vtc. 
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9.  V1j IJurtj 
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27• Lalal S. 

i 	38. 	Liar p0 T 

/ 	
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1J 1t] 

40. Px'jpi] . 

y 41. Ra ngasia"il V 

42. 	IJall U FWiy Vite. 
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Jyoti Anar 

iniiitk-  am 	tt:1r. 

inj1j T1r;:;e 1. 

t.5-t; f2 47. Kolan G. 
lit 

âddrss of 811 tio petitioners:- 

c/o p:T (C) AhIJb9, 	
S 

TJestrn Raiiwr,.ri.wey station

ai 

 

Ahmcdab'. 
V. 

I-Thn union f Ir 	' 	
: 

( Notice to be 	rid to 

tho Ch ¶eI 	In I,  ((nflr 	ictj 

Western r3i}wy, ('hHrchgate, 

Bombay) ,  

2.01 (C) I- AhTOnn81, 

Wostirfl raiIwy, 

iThmedahad, 

3.P?JI (c), 

western rai I:y (Ahnecinbad) , 

hn'edahad. 
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Being Special Clvii Application No. 1174 of 1989. 

W. Akil 	reshi, Advocate for j.ie petitlOfle1 S. 

Mr. J.C.$hetl-i, Advocate for the Respondents_ 

Mr. Akil qareshi, learrd AdvOcatp for the 

petitlonres seeks permission to withdraw the petition 

as thC petitioner, intOnd to rile  a  petition before 

the Adminisative 'Dibunal. Mr. Qreshi, a150 reques .4 
that mc.a jT jhije 	e ad_inrlm relief granted by this 

Cot may he cortlnd for four weeks, pmis ion granted. 

Ad_ lniPr im rel ler granted by this Cour t to the 

effect thlt the lmpugrd orders AnrOs eAt, tBt and  

ICI ay not he imp1emeni9d qua the petitlorrs, 

contiruod upto 13-11-89. 

Disposed of as withdrawn.  I'otice discharged. 

d/_ P.L Chauhan,J 

ue Copy 

For Deur Regis trar 

Ille 	day of Oct89 


